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IN THE CENTFAL ADMINIZTRATIVE TRIEBIMAL,JAIFUR EEICH,JAIFUR. C\/
Lk ok %
Date of Decisicn: 03.01.1998.
OF G4,/05 (TA 184,%97) |
Dal Chand, Hukam Chand and Parat Lal, all a-nsz of Late Shri “hhotey Lal, r,'o
Pandi Fui Futi Salawas Falla, Distt. Dansa. |
| .+« Petiticners
Versus |
Shri Ramesh Tripathi, Divisional Pailway Manajer, Western Railwvay, Jaipur
Division, Jaipur. |
..+ Respondent
CORAM:
HOIT'PLE MP.SOPAL FRISHIA, VICE CHAIRMAN
HOII'PLE MR.O.F.SHARMA, ALDMIIITSTRATIVE MEMLER
For the Petitioners eee Mr.Zhiv Kumar
For the Respondent ees Mr.M.IL.Rawak,3enicr Clerk,

departmental representative

0-R-D-E-R
PER - 12! BLE - MR . 30FAL - FRIZHIA, - VICE CHAIRMAN

Petiticners, named akcve, in this Contémpt Fetiticn under 3ectisn 17 of
the Administrative Trikunals Act, 1935, have alleged contempt <f court against
the respondent in =° far a= the respondent had wilmilly discheyed the

divecticons »f this Tribunal in TA 151 97 (TA 395783), decided on 12.5.93.

2. We have heard the learned counsel for the petitisners and Mr.M.P.Rawat,

Senizr Clerlk, departmental representative i-r the respondent.

2. The learned ~ounsel for the petitioners has stated that the dirvectionz of
the Tribunal have been substantially oomrlied wikh. Amountzs due to the
criginal applicant have since keen paid. In the circumstances, no case of.
contempt of conrt is made cuat.  The Contempd Fetition is, therefore, dismissed.

Notice issued is discharged.
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